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Judgement

Anshuman Singh, J.—These two revisions have been filed u/s 11(1) of the U.P.
Sales Tax Act arising out of the proceedings u/s 21 of,, the Act for the years
1978-79 and 1975-76. Since both the revisions have arisen against a common
order, they are being disposed of together.

2. The only question involved in these two revisions is, whether the bone which
are crushed and sold by the assessee-respondent is a crush- d bone or organic
fertiliser. The Tribunal on the basis of the evidence on record has recorded a
finding of fact that commodity manufactured by the assessee-respondent is
organic fertiliser and is not crushed bone.

3. Learned standing counsel appearing for the department has not been able to
assail the findings recorded by the Tribunal. The department itself has been
treating the commodity manufactured by the respondent-assessee as organic
fertiliser in the previous years and the tax was always imposed treating it as
organic fertiliser. The Tribunal has also recorded a finding that the respondent-
assessee crushes bones of the animals and the said commodity is being used as
fertiliser and the respondent-assessee does not manufacture crushed bones. In
view of the aforesaid fact, the order passed by the Tribunal deserves to be
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maintained and does not suffer from any error of law.

4. In the result, the revisions fail and are accordingly dismissed. There will be no
order as to costs.
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